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24.7.200 	Heard s.8RA.Sultana, learned 

• 	 counsel for he applicant. 
• 	 . 	

h fotm 	 •• 	 Issue notice on the respondents 

bu  on  
5 1 

to show cause as to why the applicaso  

	

no 	
Vida tiopshall not be admitted. 

C F. 
List on 22.892002 for admissjon, 

	

fo F 	 ci vne 

Dated &- 

Uice.i.Chairman 

bb  

I 	
1 22.8.02 	 Heard vIr. B.R..A. Sultana, i 

GoA 

' flJ- ta 0 -& 	
ItIOH 

2OF fr 
1 

1 learned counsel for the applicant and 

also i'Ir. A.K.Choudhury, learned Addi. 

C.G.S.C. for the Respondents. 

Put up the rnaIter on 9.9.2002 

to enable the Respondents to obtain 

necessary instructions on the matter. 

• 	* 

.: 	Re 

Ad 

Ad 

fqember 
	 Jice-Chairman - 



. .. . 	 v1cena1zman 
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6.11.02 	 List aaain on 29112fl4r 

enablethe respondents to file written 
stat ernert. 

çct 
ner  

,,. 	 . 	 mb. 

29.11.02 	Pr. A.K.Choudhury, learned Add]., 

C.G.S.C. for the responoents stated that 

he has received necessary instruction 

and he is filing written statement shortly 

List on 17.12.20'02 for orders. 

Vice-Chairman 
mb 

-. 

(V 
.I..Noj902 

9.9.02 	List again on 19.9.2002 to 
enable the Respondents to obtain 

necessary instructions on the matter. 

t 	 Vice-Chairman 

19.9.02 	
: 	

Heard Ms.B,R•.A.$ultana leaed 
counsel for the appUcantand Mr.k.K. 

.• 	 . 	ChoudIirj, Mdl.C.G.s.C# for the Respon.  
dents. 

No written atatent so far 
fild by the respondents. App1icatJn in 

M- 171 	 auitted. Cal]. for records The respinm 

dent3 are directed to file wrjttá state. 

lithin four, weeks. List on 6&1102 
for orders. 
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17.12.2002 

! 

Heard M±ss B.R.A. Sultana, learned 

couse1 for the applicant and also Mr. 

A.K. Choudhury, learned Addi. C.G.S.C. 

for: the respondents. 

H Mr. A.K. Choudhury, learned Addi. 

C.G.S.C. for the respondents stated that 

written statement has already been filed. 
Sijice pleadings are complete, the matter 

may. now be listed for hearing on 21.1.2003 

4 

Vice-Chainnan 
mb 

4-16 w 

7.2.2003 Put up again on 7.3.2003 for 
hearing. Mr A.K. Chaudhury, learned 
Addi. C.G.S.C., to obtain necessary 
instructions in the matter. 

L'fl/  
Vice-Chairman 

n km 

~f~ 7 	
CoLr oUX 

 

cj9 	$ 

__ 
c7 

I-etti /Ly Le 

7D t. Oh 
Q 

,j(a-, 	//r4. 

2.5 .03 heard counsel for the parties .Hearing 

concluded. Judgment delivered in open 

Court, kept in separate sheets. 

The application is d.ispoed of in 

terms of the order. No order as to costs. 

Vice-Chairman 
pg 
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No.  

2-5-2003 
DWI-L OF DECISION 	.. •. a "a 

Md. Khamir All 
o0 000 0 * 	 a a • • a a 	 . . a a .A.pPLICti1fl'(3). 

	

a 	
Miss B.R.A. Sultana 

a a 	a a a a a a aoa 	 OCATE FOR THE 
a a a a a 0 0 	 PPLICANT(S). 

— VERSUS - 

	

a a 	
union of India & Ors. 

a a a 	 a 0RESPONu1(S) 
. 	 . 	

. 

Sri A.K.Choudhury, Addl.C.G.S.0 
ADVOCATE FOK TH: 
RESPONDENT(S). 

THE HbN'BLE MR JUSTICE D.N.CHQWDHURY, VICE CHAIRMAN 

THE FONtBLE 

Wether Reporters of local papers may be allowed to see 
the judqment ? 

To be referred to the Reporter or not 7 

Wether their Lordships wish to see the fair copy of the_-
judgment 7 

Whether the judgment is to be circulated to the other 	\ 
Benches 7 

udgment delivered by Ho t ble Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 228 of 2002. 

Date of Order : This the 2nd Day of May, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

Md Khamir Au, 
Senior Section Superviser, 
Office of the Chief Superintendent, 
Central Telegraph Office, 
Panbazar, Guwahati-l. 	 ...Applicant 

By Adocate Begum Raushan Ara Sultana. 

- Versus - 

1. Union of India, 
represented by the Chief General Manager, 
Assarn Telecom Circle, 
Ulubari, Guwahati-7. 

2.. Bharat Sanchar Nigam Limited, 
represented by the Chief General Manager, 
Assam Telecom Circle, 
Guwahati-7. 

The Chief Superintendçnt, 
(at present newly designated 
Divisional Engineer), 
Central telegraph Office, 
Guwahati-l. 

The Telecom District Manager, 
S.R.Bora Lane, Guwahati-7. 	 ...Respondents 

By Sri A.K.Choudhury, Addl.C.G.S.C. 

CHOWDHURY J.(v.C) 

This is the third round of litigation pertaining 

to entitlement and disbursement of Leave Travel Concession 

(LTC) for the block year 1986-89, 1990-93 and 1994-

1997. This Bench by its order dated 2.4.1997 in O.A.No.178/96 

ordered the respondents to consider the claim of the 

applicant on merit and according to him the respondents 

by its communication dated 22.8.97 turned down his 

claim and subsequently the applicant again instituted 

O.A.No.209/97 which was disposed of by this Bench 

on 1.2.2000 setting aside the order dated 22.8.97 

and directed the respondents to pass fresh orders 

contd. .2 
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containing reasons. The respondent No.3 finally by 

its order dated 4.4.2000 rejected the claim. Hence 

this application. 

I have heard Bugum Raushan Ara Sultana, learned 

counsel appearing for the applicant and also Mr T.K.Choudhury 

learned Addl.C.G.s.c for the respondents at length. 

Miss Sultana, learned counsel for the applicant in 

course of her submission stated that as a matter of 

fact the claim of the applicant was allowed by the 

competent authority and to that extent a confidential 

letter was sent to the respondent No.3 bearing No.A-

13/LTC Case/Md.Khamir Ali dated 22.11.2000 with instruction 

to pass the bills for LTC claim for the block years 

1986-89, 1990-93 and 1994-97 but despite that according 

to Miss Sultana the payment was not made. 

Mr A.K.Choudhury, learned Addl.C.G.S.0 stated 

that internal communication might have been sent to 

the department to the concerned authority and on assessment 

of the fact it is within the jurisdiction of the authority 

not to pay the same if the same is found not admissible 

by law. 

3. 	On the basis of the materials on record it 

is difficult to come to any positive conclusion as 

to the admissibility or inadmissibility of the LTC 

claim made by the applicant. Such matter no doubt 

is to be adjudicated on the basis of factual materials 

on verification of the materials on record. On consideration 

of all the aspects of the matter I am of the view 

that it is a case which requires to he looked into 
ar 

by the competent authority and thereafter/take/appropriate 

decision on admissibility. The matter relates to LTC 

claim of a Government officer pertaining to block 

years 1986-89, 1990-93 and 1994-97 which requires 

early resolution. Considering all the aspects of the 

,1 

contd. .3 
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matter I am of the view that instead of keeping the 

matter pending ends of justice will be met if the 

matter is remitted to the competent authority to look 

into the whole issue4 In the circumstances I also 

direct the applicant to file a fresh representation 

indicating all the facts before the Chief General 

Manager, Assam Telecom Circle, Guwahati within two 

weeks from today and if such representation is made 

by the applicant the Chief General Manager shall examine 

the same and resolve the issue with utmost expedition 

preferably within two months from the date of receipt 

of the representation. The Chief General Manager for 

that purpose may also hear the applicant and other 

concerned authority and take an appropriate decision 

as expeditiously as possible preferably within the 

time prescribed. 

Subject to observation made above, the application 

stands disposed of. There shall, however, be no order 

as to costs. 

D.N.CHOWDHURY 
VICE CHAIRMAN 



! 	. 	I 

	

\) 

BER iE CENTRAL AMUNISTRATIVE TRIBAL: GUWAHATI BENCH, 

O.A. No. 12002. 

Md. Kharnir All ..... Applicant. 
- Versus - 

Union of India & Ors. ... Respondents. 

I N D E X 

Sl.No. PARTICULS PAGE NC).. 

 AppliCation & Verification .... 1 to 10 

 Ann exure- 1 .... 

30 Annexure-. II • 1•• i 

4. Annexure- III •... 

5 • Annexure- Iv .... 

 Arinexure- V .... 

 Ann exure- VI •... '1 

80 Vakalatnama 

9. NotiCe 

Piled by - 

Begum Roushan Ara Sultana, 
Advocate. 

Date : 	/7/2002. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH. 

.1 	c.... 

Application under Section 19 

of the Central Administrative 

Tribunal Art. 1985. 

Date of filing : 

Registration NO. : 

S ionature 

Registrar. 
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1. PARTICULARS OF THE APPLXCAIT : 

Name 	 ;— Md. Ihamir Au 

Designation 	:s Senior Section Supertiser 

Address for service:- Office of the Chief Superin-

- of all notice. 	
tendent, Central Telegraph 

Office, Panbazar, Guwahati-1, 

2. PARTICULARS OF THE RESPONDENTS: 

i) Name & designation :— 1. The Union of India, 

of the Resoidents. 	represented by the Chief 

General Manager, Assam 

Telecom CirLo, S. R. Bora Lane, 

Guwahati- 7, 

2, Bharat Sanchar Nigam Limited, 

represented by the Chief 

Genera]. Manager, Assam Cile 

Ulubari, Guwahati..-78 1007. 

3. The Chief Superintendent, 

(at present newly designated 

as Divisional Engineer),. 

Central Telegraph Office, 

Panbazar, Guwahati-781001. 

• 	 4. ¶CSe Telecom District Manager, 

S.R. Bora Lane, Guwahati- 7. 

Office address of the;- As above. 	- 

• Respondents. 

Address for service :— As above. 

of all notices. 

contd... 3 
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PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

&S MADE $ 

Against the recovery order from the salary of 

the applicant in connection with L.T.C. advance. 

JURISDICTION OF THE TRIBUNAL : 

The applicant declare that the subj ect matter. 

of the application is within the jurisdiction of this 

¶ribunal. 

LIMITATION : 
S 

The applicant further declare that the 

application is made within the limitation prescribed 

in Section 21 of the Central Administrative Tribunal 

t, 1985. 

FACTS OF THE CASE 

 That the applicert is a citizen of India by 

birth and at present working as a Senior Section 

Superviser under Responcnt No.3 and have rendered 

service for the last long 3 years in the Department 

of Telecom. 

That the applicant is entitled to leave 

travelling concession as per existing rules of his 

Department and it is constituted after every four 

years. Accordingly the applicant obtained such L. T. C. 

within the block year of 1986-89, 1990-93, & 1994-970 

contd... 4 
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In all the blocks, thei applicant and his family members underki 

took their journey separately and submitted all the bills 

and payment thereto were made all these Journeys outgoing 

j ourney tickets were submitted before hand and incoming 

journey tickets were submitted after return alongwith the 
a 

bills. But it is/matter of grievance that the family members 

of the applicant while undertaking the journey for the block 

1990-1993 by depositing outgoing tickets before commencement 

of journey, could not produce incoming tickets due to theft 

by micreants in the journey and this ft was well known 

to all accompanied pilgrims of the departmental cultural 

troupe. Later, the bills submitted by the applicant in 

this regard were taken by vigilance and Respondent No3 

started recovery of the amount advanced as LTC and the 

reason behind the recovery of amount was not communicated 

to the applicant. But in case of another traveller who 

faced similar incident in the same journey, the recovery 

was stayed and the amount recovered from him was refunded, 

while it was sicbStaylky @rbitrarily running on in case of 

the applicant. Later, the applicant came to know, that as 

per instance of the latter dated 13-5-94 and 19-8-94 written 

by Vigilance, the Respondent No.3 was directed to make 

recovery of Rs.37,735/-. f rota the salary of the applicant 

for the block years 1986-1989, 1990-93 and 1994-97. 

a) 	That the applicant states that on 25-4-92 the 

Re spondent No.3 aEked the SS/AC8 as stating the fact "The 

LTC advance of Rs. 12, 135/- drawn in $NWOO&V January'92 may be 

kept pending from recovery. If the bill not submitted within 

Contd... 5 

-. 	 L\A: 



-5- 

10-5-92 the recovery may be effectedl*. The applicant 

submitted representation on 8-2-95 before the authority 

on which the Respondent NO.1 asked to review the case of 

the applicant. But it was not done. Then the applicant 

referred the matter to National Telecom Staff Federation 

New Delhi and the Secretary General of the Federation 

wrote to the Respondent NO.1 on 29-6-96 requesting to 

intervene the matter so that different types of treatment 

were not meted out to the employees. But no action was 

taken on the representation, letter by the authority. 

 That being helpless the applicant approached 

the Central Administrative Tribunal with an application 

vide O.A. No.178 of 1996 and the Hon'ble Tribunal vide 

order dated 02-04-97 disposed the original Application, 

directed the Respondents/competent authority to consider 

the three claims of the applicant afresh on merit and 

according to rules and facts after allowing reasonable 

opportunity of being heardth the applicant. 

That the Respondents vide order dated 05-06-97 

given the applicant an opportunity to show the merit 

of the case within seven days regarding his LTC bill 

for the block years 1986-89, 1990-93 & 1994-97. But 

unfortunately the applicant was not able to submit hi!s reply 

within stipulated period fixed by the Respondents1 and 

on 29-7-1997 he submitted reply. But the Respondent No.3 

vide order dated 22-8-97 rej ècted the three claims 04 
the applicant. 

contd... 6 

Ic4p 



rA 

/ 

-6- 

Copy of the order dated 22-8..97 passed by the 

Respondent No.3 rej ectirig the claims of the 

applicant is annexed herewith and marked as 

nnexure-. 1. 

That being aggrieved with the order dated 22-8..97 

passed by the Respondent No.3 the applicant appzhed 

this Hon ble Tribunal vide Original Application NO. 2(9/97 

and the Hori'ble Tribunal on 01-02-2000 set aside the order 

dated 22-8-97 of the Respondent No.3 on the ground that 

the same is not sustainable as it does not contain reasons - 

for rej eating the letter dated 29-7- 1997 submitted by the 

applicant as unsatisfactory and disposed the original 

Application directing the Respondents to pass a fresh 

order containing reasons and details and communicate 

the same to the app lic ant within two nonth a from the 

date of receipt of this order. 

Copy of the order dated G02-2000 passed by the 

Hon'ble Tribunal in Original Application No.209/97 

is annexed and marked as Znnexure.. II. 

That the applicant after receiving the certifle1 

copy of tthe aforesaid order dated 01-02-2000 comn=icated  
- 

	

	 it by representation but the Respondent N0.3 vide ordar 

dated 04-04-2000 rejected all the claims df the applicant 

violating the order of the Hon 'ble Tribunal. 

contd... 7 

.--; - 	- 



\ 

I 

-7.. 

That the applicant thereafter preferred another 

representation on 27-6-2000 to the Respondent No.1 to 

review his case ithe interest of natural justice which is 

denied by the Respondent No.3 irispite of the clear order 

of the Hon 'ble Tribunal with a prayer to refund the whole 

recovered L.T.C. advances, to pass the final L.T.C. bills 

and to stop the recoveries forthwith. 

Copy of the representation of the applicant 

dated 27-6-2000 to the Respondent No.2. is 

annexed as lnnexure- III. 

That 	the Respondent No.1 vide order dated 

27-09-2000 communicated the applicant that in reference 

to the representation dated 27-6- 2000 his case has been 

forwarded to the General Manager Telecom Kamrup, Guwehati 

for settlement of the case at his level. 

Copy of the letter No.TTES-64/LTC-K.Ali/2000-

2002/3 dated at Guwahati the 27-9-2000 is annexed 

as rinexure.. IV. 

That after forwarding the case of the applicant 

for settlement his bills the Chief Account Officer (Ca) 

0/0 the General Manager Telecom I<amrup has directed the 

Respondent No.3 vide order dated 22-11-2000 in his letter 

No.?-13/LTC Cash/MCI. Khamir Ali dated at Guwahati 22-11-2000 

to pass the bills of the applicant after review the case, 

but later it came to the knowledge of the applicant by 

the concerned authority of the Respondents that the matter 

for settlement of the bills of the applicant is pending 

on the table of the Respondent No.3 for its final decision. 

contd,.. 8 
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Ic) 	That the applicant respectfully beg to state 

that on 17-5- 2002 he preferred another representation 

reminding the letter dated 27-9-2000 to the Respondent 

No.1 through Bharat Sanchar Nigam Limited (Respondent No.2) 

for taking necessary ection and steps for passing the 

bills as early as possible* 

copy of the reminder dated 17-5- 2002 of the 

applicant is annexed herewith as nexure-j 

1) 	That it is note worthy to mention herein that 

the applicant is the leader of All India Telecom Enloyees 

Uni& (N.P.T.E.) and Circle Secretary cum Convenor of 

Assam Telecom and during the course of his rendering 

service on behalf of his Union he is ectively concerned 

with the problems and situations of all the officials of the 
40 Department and hence he is entitledget information or 

communication through corresponding letter regarding his• 

problems from the persons of his concerned union/staff 

and hence he know the .fect through a corresponding 

letter from the office of the Respondent No.2 to the 

officiating General Secretary All India Telecom Ençloyees 

Union CIa as-Ill that the request of the applicant for 

settlement and passing the L.T.C. bills is not justified 

as because the Hon 'ble Tribunal has not issued any 

direction to stop the recovery* 

copy of the letter dated 28-11-200.1 of the 

office of the Respondent No.1 is annexed as 

innexure- VI., 

contd... 9 
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in) 	That it is a matter of serious grievance that, 

inspite of clear order by the Hon'ble Tribunal setting 

aside the impuçjned order dated: 22-.8.-97 by the Respondents 

and directing the Respondents to pass a fresh order on 

basis of reasons, the authority cruelly recovered the 

arrount with 14% interest from the salary of the poor 

applicant without applying judicious mind, lawfull 

excuse and principle of natural justice while this 

Hon'ble Tribunal has set aside the order dated 22-8-97 

passed by the Respondent N0.3, the question of the 

subj oct about recoveries from the salaries of the 

applicant would :not arise. But the Respondents repeated 

the same story in their corresponding letters instead of 

lawful obidience and without applying lawful excuse 

recovered the anounts and caused serious financial scarcity 

to the applicant and his large nuubered family. The 

Respondents has misinterpreted the verdict of the Hon 'ble 

Tribunal and has applied it is a wrong and 	negative 

perception arid this oction of the Respondent totally 

threats the themeof natural justice of the applicant. 

7. .ELIEP SOUGHT * Under the premises aforesaid the appli-

cant prays for following reliefs :- 

that the recoveries may be stopped 

forthwith : 

that the recovered anount should be 

refunded bck with interest. 

o pck$ S fkc -tLye %\ bu 

contd,.. 10 
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It is, further prayed that in the interim 
cLt 	e 

pending dLreçtion in the application, the 

recovery should be stayed. 

REMARKS EXHAUSTED : The applicant has no other remedy 

except filing this application. 

i4ATR NOT PENDING : abe applicant further declares that 
WITANYOTHER 	the matter regarding with this 
ETC. 

application has been made is not 

pending in any Court or Tribunal. 

PARTICULARS OF THE I,P.O.: No. of the I.P.O.  

Name of issuing Post Office 

L- -D2-, 

Post Office at which payable. 

INDEX 

	

	: An index in details of list of annexures 

as eocunnt is enclod. 

LIST OP ENCI.SURES :- As above. 

V E R IF I CATI 0 N 

I, Nd. Khamir Ali at present working as Senior 

Section Supertiser, Office of the Chief Superintendent, 

Central Telegraph Office, Panbazar,, Guwahati, do hereby 

verify that the statements made in paras 1 to 12 above 

are true to my knowledge and belief. 

sisnature. 



OW 
Govt0 of India e  

Department of 	 n1 
Oftce of the Divj3jon&1. 

NO. PF/A.6/C T*LT/iQ/964p97/O7 Dated at G%,iwal l, :L th 
To 

Md • Khamj r i 1 ¶VOA () 

Sub:.. LTC Bills for the block year 	 i99O.93 
& l99497 

The repay as sought for vithi this office 1ettr Nø P/Ae6/CATwIaTC/KA/96.a97/06 dtd 0407..97 has not been furnis. 
had within stipulated period of 10)(i'en) days to r;orsidr 
Your claims of LTC bills for th block year 1986 8iS9Oj 
and 199497 in the light of th onhle CIT judc 

Moreover, your reply as ftuished vith  
dtd, 29.07.97 is quite 	atisfctory and no 
Justifying your claims tow 
i offered, 	

da th bow 3 (thr) 	: 

Threfore,t all the 3 (threo) claime towae.,n cr: r 
block ye l986.89, 1990cs93 & 199497 preEerre1 t 	LTC biU sulmitted dtd, 1142910  27-1O4g2 & 27044 rIviy a: 
rejected totafly and the amount 1zady ordex 
is found to be in order 	er d 	tmetai 

r _1. 
C S. riu) 

Diviiønij Errr 

(1 	1 	 4 
Qta \eto (& 

y 	 0 

(j 

'A 



CENTRAL 	11INISTRATIVE TRI3UrTh.II 
JAUATX 

 

1j1NCH 

Original Application No. 209 of 97 

iate of Orer* This the 1st ciay of February2000 

HONS BLE MR. JUSTICE D. N.BARUAH,VICE-CHAIRM1N 
HON'BLE MR.G*L*SANGLY1NE, ADM1NISTFUa1VE MEMBER 

1. Md.Kh&mir All. 
Tel ograph Operati.ng 1 ss1stant (TB) 
Office oP,  the Chief uperir*tenc1ent 1 , 
Central Telegraph CfLice 
1?4nbazar #, Guwahatj..1.,. 

By Advocate Mr.B.Malakar 

-Va - 

Union o. India represented by the 
Chief 0 eral Manager 1  
Assam Telecom Circle, S.R. Bora Lane 
Quwahat7, 

The Chief Superintendent 
Central Telegraph Office 
Panbazar, Guwahati-l. 

Tc.ecoi .4.strict Manager 
S. .BoraLane, 
Ouwahati-7. 

45',\Ly Advocate  Mr.A.beb Roy, 

ORDER. 

r 

C .L. Sape(ADMINISTRATrEE:tBER: 

This application relates to matter of Loavo 

Travel Concession (LTC for a rt) for the Block 

C12!619 89 lock 	 Block Yc 

1997. The 	bills sunitted by the applicn' 

not settldd or pasued by the competent authoi1ty 

the respondts but recoveries of the adrance8 taken 

by the applicant were ordered to be made from his 

monthly 	tills. The applicant agita 	the acic 

of the respondents by filing O.A.t'.l78of 1996 '- 

oat.. was di8poaed of by ordar dateth2,4,1997 di'; og 

the competent authority of the respoxdents to ccn 

the clains of the applicant afb on merit anc  

di:içj to ru1ni And Z- ~jCts aft or a 1lovrtna rtn. 

opportunity of being heard to the applicant. T1iu  

respondents had allowed the applicant opport: 

1& \  Ayc 

U 
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direct the 
res 0ndent5 to pasS 

d 

sand detaU8 
and c 	

jcate the same to the 

ithi two monthS from the date 
of 

applicant 	

receipt of reaS°  

this 0e 

pplicati0fl is disp° 
	

of. No order as to 

order contaifl 

• TRUE_CO 

• 	4 <c 
--,, - 

J3 

9T1 fi ;Tfl 	r 7Th 

ntrt3 	
Trt 

C 

?( 	
I' 	\ 	• 

	

I 	J 

s'vIcEcHA1Wr 
5d/P:wFR (it) 

) 
t.  

• 	
• 

-•--••----••-•••-•••.-••-.••.--•-' 

'and 

 

rd by lett 	
dAta •G.l 

•e applican 	
avail 	e op 

t did not 	
ty 

bei hea  

of 	

his case before the 
resp0fldt5 	

a 

8tip1at 
period giVC by them 

to h in tn 

	

however, he belat 
	

s . 

ubmitted hJ- 

dateth4070199 	 by 
the resP0fldtS as 

eXplaflat 	
. This was  

the DVisj0i 
gineer 

unsatit0 as comUfht&_ by  

C.T.O. OuwhAti i hiø lett 22.0.199 The 

apPlict haS sum1 
	

Oriiflal ppli 	
mc 

	

tested the applitfl0 	
h iar1J 

reSfldt3 have  
the applicant nor 

been fiXCd. Neith 	
hiS cOUfl 	

was 

preseflt We 
 have heard learfl 	

$r.C.0.5*C 	
P RO 

and perU9 the rigifl 	
ppiicati0fl 

and writt statemen 

We 

are of the view that the order dated*22-Sw 

IV to t1 e written stat ement) is 
not sust'a 

does flOu 
contaJ.n reaa°5 for 

rejecting tb' 

ated.2977 	

by the apiflt 	
ati3Ct0 

We theref0' set aside 

the ordG dat 	
and 
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TO 

The Chief Geherel Mner 

Telecom, Aeeam Circo 

Luwhoti'' 78 410O7 
C Throug02opr Chenna1 ) 

Doted at Guwahnti the 27,6200 

SubzFina1 peym3nt of LTC bLUn for the Bioek of j' 

1990 	93& 1994"97 

13ir 9  
with respect, I beg to et8to the folio$ri 	w inri 

for f&wour o your info nticrn snl necctsaaryw •n 

':t air s, fcz the bLuk of 6Y',,  

1 preforren the finat LTC 6.01 to the L , 	 C. 

•uwahti cft_ performing V.-tv Jouny by ij 

But the a0ministration did not ps the bills 	tn 

beat known to the dptt. 

raty I approached the Horbie : 

Hon'blo juatioa of the CAT vLd 0.A.No. 209 

tho rozpandnta to sattlo the cnev withun 	 ct 	&c 

the 	 very  

But inet&ed of applying the jd& '; by t 

ChiEf Supdt C.T .0. Guwihti Ono of 'the 

vide his lattcr NOePF/A6/CATLTC/KA/06 dtzd. 3 4421t) 

rojootrni the 	 ond atarted xocovortlig ttm 

in this connoctian. I requt your hU' 

1. To rz'und the wholn xacavertid itce 

2..To pcee the finat LTC bllls,  

3. To etop 	ecovoric forth 'ith. 

I 	pri You wi]i kiy revi  

justice will. Pxtowea to a poorcnplyoc of 

r .,thIuU' 

( Hd 

- 	 I 
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GOVI OF INDIA 	V  
DEPARTMENT OF 'rFLECUMMINICATION SERV10E 

MICE OF ITLE CHIEF GENERAL MANAGER, AS SAM IELCOM CII (ThE 
ULUBARI:: GUWAIIATI-781 007. 

Da ted at C uhc27Oi2kj 

To 
Sit Kiinir Au 
SSO CT/GH 

Sub: Settlement Ire imbursment of LTC bifi claims. 

flef: your,  rel tsentation I)ated 27.06.2000. 

With reference to your above cited representation  W. 
bject it is intimated that the case has been forwarded to (V 

Kamiup Cuwahati for,  settlement of the case at his Ieve. 

(NCi)as) 
AssL General Maur iT) 

4..V 	I'/ 
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r 

Th3 	Gcn'3t 

Ka 	up District 
U1ubi 	uwhti 	1 

( Through 	Prapr Chmrrn1 ) 

pctd Elt 1;bhoti the 	11.e2Otll4I 
of )anq prnütn 	L1C of 

Mth 	ir AU 	Sr. SOS.(0) 

C1MTo 1ottx 

dtd,2T0092k 

Sir y  

Kindly rafr 	oray ,  rpplication d1atedi. 

th 	oubjoct noted nbv 	it i 	ont 

çjood office to t&O n18)J 	OtLO 	 L 	td 1t1' flfl 

bi)IB at 	jour 0 or%t 
A ),ino of ,opty In tht 

1iCit3t 

It ttor drn 

I  

Copy to tho t 	Chf General irngn9 T30v 

Ulubari tuwihcU fr inf 

mctofl p1nn3o 

You hfuUy 

* / 

6m 
Oc 

( 

LI 
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To, 
Shri R.K.Kohli, 
Officiating General Seci -otary, 
A.l.T.E.U.-Class-lll 
Dada Ghosh Bhawan, 
1, Patel Nagar Road, 
(Opp.Shadipur Bus Depot), 
New Delhi-i 10 006. 

Long pending L.T.C. bills— case ofMd.KhamirAJi1sr.ss(A)c1oo;. Sub:- 

Ret:- Your No.E141 !.T.C. dtd.19.10.2001, 

•, 

- r 

( 

&D aw A r 	 Q4c 
\J 

• p. 

.. 

. q 

• 	. 

BUARAT SANC1IAfl NZGAM LID, 
(A GovL of Inala En1erprLe) 

OFFICE OF THE CHIEF GENERAL MANAGER 1  
ASSAM 	1007 

INo,UNST41I44 	- Dad at Guwahat66e 28h Ncv2QQJj. 

k:' •'. . ._ 
iJ'' • 	'.. • 	•. c•.4, %.... , . ;. 

I. 

.. 
• 	$.•! 	... • 	I. 

• 	•,. •. 	j.r 	, 

I am directe, to refer to this office letter no.UNST-41/1/44 dtd.10.10.2001 
viherein it was intimated to you that the request of the official for settlement of LTC bills 
was re-examinød and it was found by GM/Kamrup that the request of the official for 
passing the bill is not justified and Honble Court has not issued any direction to stop the 
recovery, Copy of the re-examination report is attached herewith. 

\\- 

S. 

( 'C.Das ) 

AssttGoneral Manager(TT) 
OIo.the CGMT,BSNLASen': 

QUWAHATJ-7 

44 

, 

• 	-r' 

7 

'. \ •. i 

'1. 
I. 

• •.-. 	•.••_ t••• .. 	I 

• 	•.., :' •; 	!, 	
,l 	I; 

• 	. 

', 	' 	L ;  

This is for vo r kinl infrrrntrn I - -. '"'''''' 	IuIuawduI. 

1.1 

: 
f.i. 	•_ 	•,-; ,, , 

4 	a..,. 	.••, 
•'.!' 

:. 	:•- 	
. 

• 	
'::. I.  ,, 	•4P/. ' 

•v 
.ic-i.•;...' 	• .j 

yt

•,•si•  

-I., 

1' 	 0 
/ 

4.  

-ooOoo- 
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IN THE CEN1AL AI*4INISIRATIvE TR IBUNAL '  

GU1AHTI BENCH ::::: GUWAHATI 

In the matteroZ : 

O.A. NO. 228 of 2002 

Md. Khamir All 

Vs 
	• • • • • •• •• Appllç. 

UnIon of India & Ors. 

Resp4ents. 

rittert Statements for and on behalf of Respondents 

Nos. 1, 2, 3 and 4. 

It S.C. Das, Asstt. Director Telecom ( ]gal), 

Office of the Chief General Manager Telecom, Assam Telecom 

Circle, Ulubari, Guwahati, do hereby soleiinly affirm and say 

S follows : 

10. 	 That I am the Asstt. Director Telecom (Legal ) 

in the Office of the Chief General Manager, Telecom, Assam 

Telecom Circle, Guwabati and as such fully acquainted with 

the facts and cfreumsta055 of the case. I have gone through 

a copy of the application and have understood the contents 

tbeof, Save and except whatever is specifically ad&itted 

ih this written statement the other contentions and statements 

may be deemed to have been denied. I autborised to file the 

written mtatements as behalf of all the respondents. 

Contd.*00*000  



I 
J i 

CAI  
ly 

1 

- 

	

2. 	That the 9 re spondent a have no comments to the 

statements made in paragraphs 1, 2, 3, 4, 5 and 6(a) of 

the applicati. 

	

/the 

3. 	at with regard to the statements made in, para 
6(bp pplication the respondents beg to state that 

statement of the applicant that the relevant documents 

for the block year 1990-93 ( I .e. Incoming journey) could 

not be produced by him as these was a theft in the train 

while returning with the cultural troup from Eyderabad to 

Guwahati is not correct. According to the Vigilance report 

no such theft occured at that time. 

A copy of the Vigilance Officer report Is 

annexed herewith and marked as Annexure-I. 

Regarding the case of the other travellers as 

mentioned by the applicant Is not correct • That case is 

dealt with by the Department on merits. 

The applicant's allegation that no communication 

was made regarding recovery is not correct. The controlling 

Officer duly informed the applicant regarding the recovery 

scheduled vide letters No. A15/C/CP/94-95 dated 13.5.94 

and No . CS/Oorr/Vig/94-95, dated 19.8.94. 

Copies of letters dated 13.5.94 and 19.8.94 are 

annexed herewith and marice d as Annexures -II and III. 

4. 	That the respondents have no comments to the state- 

ments made in paragraphs 6(0 ) and 6(d) of the application. 

C ontd.. 0 . 0 0 0 . .3/ - 
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5. 	That with regard to the statements made in 

paragraph 6(e) of the application the respondents beg to 

state that the applicant was given reasonable time to prove 

the merits of his case vide letter NOe F/A6/QATIjJC/K/ 

96 -97I. dated . .97 by giving 7 days time. However, 

the applicaxrt4. vide his letter No • nil dated nil received 

by the department on 16.6.97 submitted irrelevant matters 

not confirming to the points raised by the letter referred 

to above. Purther t 0 award natural justice to the applicant 

the department issued a letter No. PFA -6/CAT-IO!C/KA/96-97/06  

dated .07.97 to the applicant stating the whole facts to be 

rep.ied by the applicant within 10 days. But instead of giving 

proper reply, the applicant referred his previous letter in 

his letter dated 29.7.97. 

On going through the details observation and 

I  findings the competent authority has rejected the 3(tbree) 

claims intoto vide letter No.PP/A -6/cAP -Ic//96-97/07 

dated 22.8.97. 

Copies of letters dated 5.6.97, 16.6.97, 4.7.97 9, 

29.7.97 and 22.8.97 are annexed herewith and mar1d 

as Annexures- IV, V, VI, VII and VIII. 

6,. 	That the respondents have no commit s to statements 

made in paragraph 6(f) of the application. 

7' 	That with regard to the statements niade An. paragTap1s 

6(g) of the application the respondents beg to state that as 

Contd... .. . .4 
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alleged by the applicant the violation of Hon 'ble Court order 

does not arise asi the case has been disposed of as per order 

of the Hon 'b le Tribunal ord/ Ju.dgement passed on 1 .2.2000 

in O.A. No. 209/97 by giving a reasoned order vide letter No. 

PP/A -6/CAp-lLjc/K/C6 dated 	.01 .20 to the applicant. 

A copy of the letter dated 4.4 .2000 is annexed 

herewith and marked as Armexure - IX. 

8 • 	That the respondents have no comments to statements 

made in paragraphs 6(h) and 6(1) of the application. 

9. 	 That with regard to the statements made in para 9 

of the application the respondents beg to state that in regard 

to the complaint of the applicant regarding non -settlement of 

the case by the respondent no.3 does not good as the request 

letter is not issued by the competent authority. 

*0. 	That the respondents have no comments to state- 

ments made in paragraphs 6 (k), 6(1), 6(m), 7, 8, 9 1  1 0, 11, 

and 12 of ,  the application. 

11 • 	That the applioarit is not entitled to any relief 
the 

sought for in the application and th same is liable to be 

dismissed with costs. 	 Verification......... 
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VERE B I P I C A T IO N 

I, S.C. ])as, Asstt. Director Telecom (legal ), 

Office of the i Chief General Manager Telecom, Assam Telecom 

Circle, Ulubari, Guwahati, being authorised do hereby solemnly 

affirm and declare that the statements made in paragraphs 

.2 )  4 ó àt/"' of this written statement are 

true to my Iiowledge, those made in paragraphs ? ..6 V 
being matters of record are true to my information derived 

therefrom and tnose made in the rest are humble submission 

before the Hon'ble Tribunal. 

And I sign this verificat ion on this /th day 

of December, 2002, at Guwabati. 

C c) 
Deponent. 

Ass313flt 	'• -, 
4' 4OLO 

Olo the CPP 	-. 	

..r 

q , 

A.ssam TecOm Crcie. 
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i) /t IUr CU AflS 01' TITP COMPLAINT . I 

 
. . 	----- 	- -- 	. . 	. 	., 	,. 	

: 	., . 	• , 	.. .. y I ljl 	I 	 • 	 I} 	3'i 	 I 	I . , 	..1 Khir A11S S.G. T 	 • 	. 
n,L1C Ih]] fox 1lie'b1oc1c yei 195O9 wt}iout 1uxnjhj 	uy 	' 

tV)lld doLuent/prov( In UppOXt of journey0 	
4 ' 	:i: 	....... i.L 	 :•.':•, 	(; 	 ,, .... ,t , , 

. DJ;Tiir,s p VA1IP'ICATjON. 	L}ie  
— 

 1  
. . . 	

,. •..I': 	 Owardcd, bythe I.)FA, Circle Offic(, s 	
;. 1 	 U?/ahLJ for LflV3Lifit1fl Into 1iCrjse C)fl 3/9/9.2. A3 stated 

, by C.S. C.T.O. Guwáhatt Shri lthai1r A11 S.G. T.A. C.T.O. 	. :.• ..' 	. 	, 	. 	 .........;. 	,,' 1•'....... 	. 	. 	' ç ' 	 . Ct\/1hLj had drawfl Q LTC AdVrnCC'.J  of R' 1 2135/-. £rorn C S. C L I 	 I 	 J 	I, 0. CuihLi br LTC. Journey foi the bJ OC]< year 199O-.95 for biz 	i d 

	

	 ... 	. 	. 	. ,. 	,. 	. . 	...... 	. 	• 	., 	.. 	.• 	,.  

'i'aily ncmber.' 'As stated he' purchased a first 'las railway 
 .. 	. 	...... 	i' 	............•'  'tICkOL Io 540Oior si farilly n'nbi (five adult and one rnjnw 

IOI the OUtgo1fl; Journcy on]y by rail 1,o he Pror:ncd on 
1 3/1 / 	fro111Guwah Ii 1 o flyd er h ul rnd p ducNI J I 	Lh 

	

(uw 	Li (coil Lro11jx 	0111 c ): ) for vrjj i c a tIOH 
rio bUbrltLec1 a Ilnal LTC'13i1 on /4/9for 	'13436/_ Dy 

n L tflf 	Lhe dü I c of Corip L Lion of joux ny a 	n ?G/ 1/9?. 
In hl3 Chna] LTC Bill (s/i) Shri Khariir' All n Lher indicat cci 

'the Inco1ng Journey cicket aiumber'froin 'Irdr 4 bd to Guwohati 
nox encled any valid documents /hlch are 'required tOjuLfy I r/provo the 

1nOmlng .jouy Ôeary 	cLCS'L 
.. ............................................

......... Guwhtj roprding for not Jndjctjri 	L 1nolni IickLs 
i 	ox nry 'vcd LcJ ci ocumnt5 in hi LTC J3t11 . Shri K. All 

to Ld th L the J oux ney 'a pox form'd by his fmi 1 y rmbors 	I 
on the re'Lurrx.Journey. In the First Class cornpartt'jo1 . 
with th 	z oup of Asajn T1com Gui Iui a 1. 'Ic izn which w-s sent 
Ix o'i Cuwah . j. Lo Hyd erxbad at 'that Lime ' Car i' Loking part in 
tile All India TeleomoCultura1 Neet at Hyderabad held o 

I //1/92, arld theft cac occui'ccl in Ih',t partjcular coNparirnent 
on the wy ' from flyderabad to Guwihati and all belongings of 
hL family nembers and oLhr mnhr of M'narn Tlecoti1tur'i 

i InC LuclJ nr aiJ 'ay trilkots C Ic 	iox 	I n1cn away by Lh 
LhIvc' 	Th v Is the ron5Ofl, q.,rguaiontpt fox w,rd by Shri K. 
All ar to why 'he wos not in thc pos ,it:I. on to 'I nd I cr&tc hi.5 
in corn :i.n1 	:1 ckc I: No 	in his fin:L LTC 131 1:1 (3/2), (3/3 parm-5) 
fl ,J o I Lcl that tho final bi U or ii 	hrs or' Ac 	 I 

	

Toam I,'cl Coil (:l'I,iix'n:l, . 	WFi! pa;sc1 hy 'Lh 0 Cjrcl' Oi'i.  whn I hc' 	'11,11 1 d Lh Li ii 111 	n LhOUL md Lca Li ng the I) cr11 UU 
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w i i i nt t mul"M 11, 1JAw. viny V n 1 hI documAhS t ( 

I 	. 	 . J(:)u°L•'l(,•y • 	A 	ucL [_bii. K!&•irn.ti All cJ.Liil1ed' that 'bin 'L'rc:; bj]i als o  
hOIII(1 1) p 3d i 	paynrnL in Uic 	ic 	though he hi3 1IOL 

md ? cted the incoung ticicet No . or has not ubrn1ttcd any 
vt1id documcits to prove hc journey 	I  . 	 : 	.................t. 

	 . 	 . 

A 	' 	 ? 	Corresondence were made with the 	11wy Athoi'1ty 
v 1 e this of 	ieter No0 V1/A3nm/26/93 dt. 25/9/92 it ic 

/ I 

	

	1so hPnfime 	from the idLer No. CRS/Compl/GHY/92 dt. 50/9/92 
from the Railwpy Authority (S/8) tt the reco'c1 ar not 

:

• t 	 . 	. 	, 	. 	. 	 , 	, . l 	.. 	 . 	
, 	.. 	

•:t 	..,, ,,. 

1• 
ii)1e 	.i',1; 1 i .iiiwy Autority 9  13,'r&11wL\y 	 x9 )a•in- . 
tning th recrds pto G(slx) inonlh$ Oflly0 	

I 

Tpan 

• 1 	. 	 . 	

o 	
..., 	

u . 	.-.. 	.,. t 	: 	......,, 

Qanagerls report o:C Ass&rn Te1ccoc Cu1turi1 
riflm 

l a'allnb1e at S/4-A. His reoort does not lndiate any 
FA theft case i",the, comprtrnenj A tt rncnt of Shi I Monouohn 

ri( hi 	a ))rLtci pant of the cul Lw oJ.
.1 

m in avai1 bl at S/u.  ,. 	 e 
ills stai;ernt also doe not ,inc1jcaL tly OCC UX'CC of thCft 	/.•: 

	

-................

'f. 	. 	,,.,,,•• 
• Cfl.O in the conpnrtmcrt and anybody 's accompay of any fc.u1liy 	•' 	

,•. 
Iiierr3 of. Sh •KharnirA 11, with th group of Assar Teleco Q  
Cul Lw 11 T0am,to Hyderaid The statemert of A .D T. (\Ilfre), 

Cii Cle Oific, Gu'/ahatl(b/4) also lrdILcs that no theft case .:. 	
•. 	 .•• 

OCCurcd Jfl Lhe corprtnient, TA Bill of •• .. 
. . ., th participants were -. 	........ 	 •1 • . 	.,•, 

Pd with the suppoi ting documenLa of photocopy of iailway
., 
	f i 

cickc ts(I/c ,tickets) which were enclosed with the TA bills as 
orglnal I I/c Lickt were h'xided over to the railway autho-

ilty at the railway checked gate at Guwahati, Moreover, the 
group of the cultural Tear trvelled in the p2nd Class compart-. j' 

nL only 3 per Sports rule by tklng the Railway tickets for 
the 2nd class only 6  

From the above var1f.i.cation 9  it i. clear that LTC 
Journey 1  perford by the family mcibprs of ShriKhamir Au II 
i 

NAW 
, not correct a it could provc'd du' to the points given il l 

• 	..: 	•,...... 	. 	. .... bc1oi 

1 	 No L amily rienber of '3h 1  I Khrnir All pe 1 ornied L]C 
Journey dlonp i I Lh the gt oup of the Assam ide Cn 6  Cultur l 
Team...This is ConfirmcdThom-the statcmeWgivenly Shri 
?onoriohii fledlu (S/5) 	pi t ci p- IL of the C\.1 Lural idL and 

from the st;jtemcnt of the A .DT. (Wc3 fare) Circle Office • 
	H 

GuahntL (S/4) 	 . . 	 . 

2. 

 

No Llic:Ut 	occured in the CO1)rtnIdI1t on thu JO'y 	
•• from Ilydepa bad •Lo Cuwahati as stated bt Skin Khimjr All The . .: 

TIir 'f 	n.h' I;he:1t (: IC is Iwi; i''1.cHc1 in tb(pO't of the •I(•ffl 	fri'1fer or Citura 	.Lc) ([/! .A) W. 	 the ztaLoint of 	H 

• 
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I 

oL 	4r,i1onojiOh::i Medu; 	p:n';j ;:Lptrt L of th 	Cjj;1r ri  a Is 0 Lb eft car; o in 
Li2 C cruup:ul.i,,en t I a d e i ed  o. 	 by Lb e 

n 	
c . 	ou In hi3 

 30 	 As stated by Shj'j 
Ajj in his Statemeii.(/2) i COnec_ of the paasj 	of the TA bl113 	

members of cUitu1 tem1i • 	is not Cor'recj 	All mej;11(I1'3 
of the aim:;, Lw,i Learn aU huimj(:-t; tIifl Tn with L; 	suppoi'tjj 	d ocumu 	

A]j menmh'5 enclosed the photo 
Copy o:C t;10 Llck0t5 along with their TA bill as oriji 

incoming ;•, raiia tjcJt5 were hded over to the rail,y. autholIty at 
the chociced gate at Cuwatia 

that T
ti a1lv/ay statlofl 	

0(s/4 ParaI)0 Henc °th ple; 	
A bills of all .rnern;)p1'5 of t 	cit i'i 

passed wi'tbut th Supporting d Oci cnt s (s StL 
• All i 3/2) is not correct a 

	
1 by Shrj 

nd not 3Cc01)tal)ie 0 	

• 	•:. 

Li 	• 	
Tb e • accol;)nny of tJ'ie J.'a wily wew hers of 

All. mlong with 
• 	•the cui Lu,1'ae 	is deii ed by the A .1) .T.. )xL  CCC to t1mj 	ofj'j •e letter 	TJcomL pany of faintly nmeu;:ej's Of Mr'0 I(haLlir Alj i 

	
Whi 

Ca he' coflfjrmcd from the staten,i 	
not Correct 	ch 

($/5 	 t of Nx' NocjJit in hl ). 	0 

5. 	 The 3tnd 
	by Shpj. j\fj, th0i his Tami 13' Jc,:hcr.r: 

	:0.0000 
lAnd em ,  talcerm Journey i 	t 1101 Same Cornpa 

( 	
j Le 	 j.fl. With th /2 p 	

/i) is not COI 0( L mdt pu ovcd L OL -e- n .L7 ly i sj.mmce thc Cuj.tur. a  1 Te 	•traveijed only in 'Lh 	2nrJ cl 	coJnpr'L men;; and where.1.3 S hrj All C1aIIICCI 
 

acco:nhrIod1a .tj oi .  o1 	 the Cina LTC bill for First 	: 
C3a3:3  

6 	 fui ti 	
w as not 

 lodd by th faiiJy lflihprs of Shl All o Ly ny 1eznher oC 1h 	lLi l Tcrn i CQflJ Ctjo Lhmt 	 n ii  
All 0 	 a mcntIon 	by hrj 

h0  

70 	 3 hx'i : 1 1 1' Ali fjlp to zuJ;yj hi finn LTC bill Within Jhr P 1'sCribed -Limn
0. Within one month  r3 tiy 

from th 	coUPlCtj0 of th 	bury 	 • 	
• • Az such there is no any ron:.;on to aCcept th e LTc 

 
Claim O1 3hIJ KI) u1n1I Au 	3 CO1'1'C'(; 	Prom tho a høv :Cct 	it: 

 

con.Ci,'ir1 th; 1: 	li 	KbimIr Mi su 
bwlt; Ld n l'ai(;e LTC 13fl by any 	• • 

w)j 	rn,I led :l.r 	413.I t 	Jj)ec(.- in OJ.j 	Lr1, 	01' could no 	
• 

Irr,du 	any 	1 U(:f?I)tfl b:I.O ev:rInce/i.. 	
in U1ij 	re/ird t 	uccl(?p't 

IIJ:; Lt'c. 'Ufl 	u: 	co:frccj 	
0 

U( Ii 	Lrel, Lj 1 ii Ii 	1u# iupp opri L 1  øn o I ut 
1 J) U I ri1 t 	mOney, Opini Ofl 0 	Lh 	1)11 ecto (F&A) il 11 be JUc;tjfjrd in this rerd Wh-h 	

'tile said .LTC Bill of 
S1ij K0A1I • SQuid be Passed 

for Payment or shocj be :recovpjd fuiJy, from t 	pay of Shrj. K AU. by d.LSaL]OY11111... a.i LTC C i 

0/0 	 icr;? 	
: I 
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OF - I Lit 	I 	H / 
iOJ. 	'i'iui: 	:ii.i.E. 	:LnJ:1l. 	iJ:tn.j,:H 	:.I.;u.:iIAIJ. 

luo  

I 
Iy 

I 	
. 	 I  

lki 	Uhriiuir 	/L1.i TQT. (jt) 

0 GuwuILj, 

.iubJ )ct; 	- J.1TC C1.:t.t.iii:0 foi. tho bioc) yr 1 )I)4_o)'/ 

I •0 	
II•I 	I:.: 

• YourLTC cizi-iw.3-for ILu 1,00/- (flupocu oixtc 

CAI: .LJ.v'.i 	i 	1)uuiy 	cu: Joui:nry L: 	L:.!.vw1J:I.uII (Fon 

1urUijI 1/1/'' Lo20/1/94 ubIII.iLLcU on 2'//4/9'1. i 	eJoctc 

:lia fÔllowJ.ucj 1OU3Ofl3.' 	. 

You did I IIOL liuwn Lho ouLyoliiy jouruLy 

• 	:1 	,. Itly tkti. bfoic coiwnoricoii.ut of the joux 

Th,crO .- Y 12 rc no a UppOrLiuj UOCUIIIUII La agali 

to Journcy lUy tic}u L 

• 	. 1iucu you uuc dircic Lcd to refund Hid L'lC Advcu 

Lkwiby you £orLhwith. QLheriso the siue will be recov 

froni your ajcr r  bill. inluinaujn. 	
. 

• 	
. 

• 	• ••• 	•;• 	•, 	. 	• . • 	Chief 	:uperi1) LciidciiL'. 
I 	

I 	 C(ii( LL\t 10) 0(J) wii oil Ic o 
GU.iul1LiLJ./UJ.QUi. 

S 	.• 	 /.I, 

A 



•1• 

I J9 
Gcvt0 of jndj,.a' 	0• 

Depa3: lent of ciccol1 unication, 
Q:Efico of t1. C1A:Lef uperintnc1eri 1U,CT0,Quahati 

Id 0 0 0 

I 
NO. CS/Corr/VIG/94.-95 Dated Guwahati,' the 19-0-94 

To 

SS 2ccouniti 
C ,,TO(Juwuhat:j--73lOOl 

Lub :- bTC cc ot Sr:L J01lJJutta, T/A (ioi 
and 11d 0  itharcir All T/A,CTOGuwaha Li, 

Tha out3tanding)LTC advence.' in' respect of 

the above tio fficia1s of thi:3 officu ,  should be 

rocovez'ed from t1ler py in lur-snm aiiount per mnstai-. 

uent from Lbc :hontll of ?u( 	 on'i r'1 t:Ll1 the 

full recovery of the outstartirig advancoz as furni2hcd 

bolow against each of the oir:icia1  Morcovcr, the panel 

LnLarest of the aforosaic.1 ruvu'o may be calculated 

and be recovered accordincjly 0  

1 ) Sri J 0  NODuttaD T/A, C.L'O, Guahz3 ti 	LTC advance of 

for the block year 

Lid Khcmir Al.-i., T/A,CTO, Giiwahati. — LTC adv.uco of 

it';.. 9, 1GO/.- fat' tljct block cu 193-U9,' 

zd rhamir M.1,T/ACT0,CUw11 U. :-LTC advance of 

ri0l2,15/- for the block year 1990-93. 

q 'L 	 (M . C • D cb 1arrna) 
\ ' 	, 	Chief Superiritcndont 

C.T00.Guwahati-7E1001, 

U ). • • 

Copy for irifoanation to :- 

Sri J0 N0Du('. La, '1/A, CTO, Guwahatj 
0 

Sri Khamj r AU, T/A, 9T0tGuwahatio 

:L.t1IiJiOO 

1 

LI 
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7 	r Sup ci Lend nt  

!' 
Ccntrl reic qrop ho ffice 

n 	 l y -1 
( 	 .. 	 .. 	 S  

bUb 	Fnal 1' 	iont of L F C fllt 

flc . -Your letter No pF/A_6/ t_LTC/KA/96-97/U4 dt 5697. 

I 

 

AN  

Six
.1  

AFk fu,LnCC abovo , I havt to qL3tO 03 under - 

(1) 	I moved the central AdminictratiVo Tribunci,. Uuwnhoti •Ucnch 

ohainst the illegal octLon of the Uoptto. recovering L T C udvnc0 

grorited to mc as perrules without finslising my bills. It is 

stuted 'ht.!rc that the Dspertm0nt 	contcted the case and groundo 

shOwn for not finali:3UtiOfl of billu und incking recovery wore not at 

a ll convincing to the Tribunal and thu Honbla liribunal in its 

j udgmunt in OA 173/96 dt 2 - 4 - 97 h30ttOd the rasona for remanding 

the mat erto the i)riptt. in the light of wh t hun boon 5ttud in 

the judgmont. 	. 	 . 

It in r.iurpriOlnO thot..you hnve not nppl1d your mind to the 

buic ±ew iaue and b issuing the letter under roferenCo you 

h 3VC octed contrary to the findings of the Hun' blo Tribune1 

by hLirpincJ on the same strincjO the letter has been i5od without 

t ouchiiig the points inrotrod and the mutter hoe been sought,, to 

be pushed' to the vigilencu 
 

The uction of the 1Jcp1t. not tp pay Lhrj bills and to recover 

the L T C advance woe .illugol and ufter pnsslng f' the judgmcnt 

by the CAT, the. Uciptt . ~IJCI)3mank can not go back to reopen the 

matter. 	
.. 	 . 	 . 	 ....... ..... S 	 S 	 S 	 . 	 ., S  

ihLlLfOrC* Ire quest LhL 1 amount rrcovccd be refunded 
and final 

bills poid to  

• 	 Yours' faithfully, 

( (4d Khamir All ) 

:. 

tiioiC'' r: 	:L 	 c Lo( 	
,. 	

,.. .•. 	 . S ..... 

CcDflt(l. "2' 

'i 
1: 

'II 
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NO 	

tcd at GUIahati th 
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r:j 	1 • 	• 	' . 

. . ub;.LTC 3ii1 :or 131OC) y° 	
198&I.89Q j99O93 & 

 

± 	
•bf 

KA/9 (.97/O4 cThcl O5O 6-97 'it 
i3 jutcdth 	

thà 1'1ÔtiflS 

ci•rn 0 	c 	
t' . ierO roj tCC 	d 

,I • 	
•L•••' 	

: 	 f) r
(310 

block 
	'" •7 C  110 

I 	 , 	

•I 	•' 	 t 

destil Thpl  91624 

• 	jourflcY 	
T3Wa bear 	

Tiçke.o2O2 

00292 arid 88506 	
ouh t hVO beon 

1T'cd by u £rnJ1Y rnccaD1 
ci 4LOUr) j1uding no njflOTo ¶O 

• 	5 	• 	
.• 	•.S ..S•• ••••• 	• 	• 	•• 	•• 	 •L. 

rcd. .nd 	
neLWa 

S 	S 	• 	S•'•• 	- 	• 	- 	
• 	• 	• 	I.?. 	•- 	••• 	\ 	i•. 	 • 

jcuzCY. 	
bV bcfl. pC° 

hVO 	
fl 	

cm Iyo aUth 

• 	- 	•J 	S 	
• 	I 	••• 	. 	•- 

withOUt tho 	
f the cnnCti°fl 	utb 3ity 	LTC 

advaflCQ whiCh i3 highlY irC 	
ivefl yu d1 nt inUrna 

\\thoj  

	

the 	irtmcfl 	' 
t 

	 flOr ru1C. 

,• 	 I.- I 
 C 

 

S 	2\ll C a U(i(Cii 	U 	
IJT bill . 1ittir 	that 

\{ 	\ç f nuii.1Y TncIhcrt3 pcQ Lupd .1eU1Yc t KnykUfl riKOW 

d bC1; 	
the period fxen 25-091 t il99l 

by Fitft  
	

rickt 	:690, uCi 

	

I 	ii 	It 	
( 	I 

joornirg joUiT3Y t!LCkCt 
j855323 

ri4 uit3d bill ftO 

lO g)o 411
, i? \-I1LLCh 	. Lb 	

ught t. 

haVe ul;iittcd t.he bill ithin, irn
th 	

Ifl the date .e cpiC 

• 	
• 	•.-,-: 	

••SS•S•• 

:Ljo1 o:hc, jourfl9y 	
d prier 01.j jQn hOUi haVa hccfl i]ccX 

io):  undartakInUboth the jou;nOY 

	

iq 	J w ifl hJ (Jhl  Y tC ulr Ofl yOUT part thnt 

	

t,o xth 	
a jauY . 	

IyUcI turn but bill 

7  uhmi Lt d r iouy 
jkum r f r 1nibC 3  ( bx ) 1I1l a 

and (oa) minor for both wY 	
C3flUQ yOU 

havo.9t 11 	
C 	 jou•.• 	

cmCi1CC 

tho JurCY hich c1 Thuh and hc çllr i £OUfl° ]So 

x: c',i 
	cctC 	 S 	• • 	

5, 

- 	' 
CC41td. • 2 II 

£9 	,• 	 S  
uP 



The LTC idviuce wau tkcn 

•Y 	for:i)junoy. 	iydcribad. for..6(ix) 	L1ymcn 

incluuing l(ono) min. by chewing i lot. claco 1Uyj lickot 

32400 	uting"jouoy to'Tb0perfo ad on.l3 -.Q2.920. 

The £ind1LTC bill 	c cubrni.tcc1 on 9.04.92 

'by ç.tating'thaL the incxnnnJng Journey1  1dF cc.)mtDlcted on91 7G..1..92 

	

'wiL1iut. Lndicto ..hc .Lnomnting journey ticko 	Z'Of a 

on vetLicition by the Vigiic&ncoOfficr,O/O' the CCT Q  
,0 •, 	 ., 

\ 	
0' 	

, 	 ..... , 	
0 

93uin Circlo,Guwhtti 'it'was otated that ;youzo .milyrncrnbro 

perfomocl Journey front ilydcr4bad to'Guvhati iki 'the 1ctC1arn 

contp.' rtm n alongwitli the group of ,  Ms iu 'lolocorn Cultura1 'm 

A you  u1.0 noL pr coproo4. oi LcJLun j0u).noy to (utt.i. 

you creotod a "fGlso story "of 'of occuring..thef 'in .'.thoiipart- 

"ric. ind oil bclongin;s of your fr1.ly meinboro including issam 

Tel ccenv'Cultuxol. Tcm,inclUcli.flc1 fli.,,tJ.cket wore tkcn,t;ay 

by thi fVC3. 	TI J. 0 i bLiLn.td tiLery W) i.urid to be fzluoon 

'.;ibO Ai ut,Tlecm 	 Tcam travo1lcd from 'itydcrabod'in 

'.'r;eccmd, ci co  ndthciy) plOdUCCdgOflUiflL9f .PL002 in their TA billr 

L!tcec 	I ami.Ly ncinbo rn ,  lnivc not iil&.d ony I.LR £oi. Lita 

" cailcU thef cc £hc ou1d not Lurn.Lch the Tri Uo t.  

r rn 
II. 	 I 

1. rem thc aLovo it prrtai. provc3 (.ht yur £amI.lymcmborc 

did not porform journey to Ilydorabad although a ticket for 

outgoing journey wa3 purchased and zhown, wh ich might have bcei 

cancelled and refund taken from Bly a  On 'the.oj..hor hand, questien 

of return Journey did not arise 	''fnJ.ly'cbors have 

not performed incomming & outgoing journeys it all o Therof6ro, 

the entiro bill ws ej ,ectod • o9c t1'o moMnt wu ordered for 

rec)v&y'1TOre.' join the bil1:,wvi ' snbnittOd ,beyOnd'OtipulatO(! 

period ofonempnth 13111 .was',submitted, on ..-p4-92 0  Order for 

"recovery ;sn intimated vido this office letter No 0 CS/Corr/VW/ 

.94.95 dtd 19.0-94  

1oyeer 1994-97 -. I 2c0/! ThO , LT, , ,F4C1VaflCC waz 

taken by you for journoyfor 7 (seven) femily rnentborc and 

bill submitted for 5 (five), ricinbors completing journey on 

to T:ivandrurn and bocJ: without showing ti.ckot nec. 

t.h out'jOi.iVj 6i incouuu. iiçi jcuw'.yLi 	here, ' you fi:Liod to 

p .o duco ui y d' cui uu' ry cvide:ice 

 

of J ouriioyii undorLokcn and 

as tI'io bill T,),rcj('):ed 'after .1pso 

 

of prericribod pe2:':Ld oE 

1(onc~ ) ironth 4, thorcforc. tim bill IWIU roJectd und recovery 

o .1.(1e.r(1 hy givii'i :1. 1''t:.i,I' ,ort vidci this ofLtco letLer no0Ai/ 

rj'c/csri'/94.9S (IL2 	L94 hacd on the c,nd1tLon of sanction 

d''ynvidc titio 'ricoiotte: nO 0 A-/CdV/9394 dtdc 

iOi94 	
0 	 COrt:d 	3 , 

JO' 
I 

\ 

O 	

0 

1., /. 
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	 '1 

I' 

Ii 

(11Uj)UtCd that t14L LPC bill oi. ChrJ. JI' 1&ttth, Sr S 

r 

	

	CT0Cuwuhti ia a cimilar casè' The LW bill of hri / Dtt ua 

also ordered. or  recovery ,  and some instailmenta wore also been 

• c'covored ;nd:,recoyprci amounts hvo not been refunded, Hi 

(5hri ;tth c): case has not been abandoned, the recovery 

only been atoppcd'tnporarily ndfurthoractiOwin..this regac1 

• is offing 0 

irrem the above 0  while furnishing LTC bills T for the block 

year 1986-89 1990-93 and 1994-97 you hive committed rnanicst 

erros cond,tried 1 get the ingenuino bills pased 0  which the 

couipctcnt authorities have no other altcrna.ivo hut'.roject 

•c1ams and amount recovered as per various provisions of 

LTc Rules0 	
I 

Urectccl by the Uin'b3 a A'I' in 0A, t1o118/9G.1, 

you "are given an, opportunity to thow ceusc 1 a; to  'why the abvo 

3 (thrc'r') LTC ctdimrs tThould neL be rojoctccl or the 

iigncd thero,1.n Your representEltiofl 0  11 ny•shulc1rc3ch,' 

to the undcrsgned within 10(tcn) clyo o.E ecaipt. o this 

''letter0 In cwm n. ,rcprccntnt1onis received within tho ' 

iJpu1ac d period 0  it will be deemed thiL you brivo no ccplana 
tion to orf'r and the fiiiu ardor VLllbo .L3bued Lraightway& 

'( STAlD) 
Divisional rnginoer 

	

"4 	.., •.. 	 ' • , 	 C0T000Guwahati-7810017.. 

	

t• 	..'.'':';.. 	'': 	 .• 	 ' 	 , 	 . .:,, ., 	 , 	 ' 

(For atth of.\DT(LegEa) 	'Cji''Ulbri' 1 	 • 

hiz3'NOoSTES'2V129/19 (td0'  .30-k. 
4,0,4 	 0• 	

0 	 • 

2) The G.M0 Tolccom(?ttho of.")?A() KTD' Ulubari 0 Guwaha,U7. . 

	

3)0/C 	 0 	 I 	Ii 

Divis:LQflal hiqinaer, 	
0 

c0 T0 O.GuwaI'lati70 1001. 

Asses : 

• 	('(t,. 	

'0, 

5: 

0,••  

cli 	4 

4,1 

'':c 	'• 
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: 

'1 
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AmT ox 7. 

cl 	 JUL  

/ 	
flated at GuWah3Ll th o 	 1 

• 	
.ub— LTC fluliG for Ulock of 906—U9, 90-94 

	.' 

949[ 

Uuj - ? 03 	uLLi 	
1C/VA/99('06 dId 

U 	ti  

	

04-07-97 	. 	. 	 •• 

51r, 	 . 
,. 	

hovinth0 kind ,refcrflC 	
abOVC4d/ 

	

r 
 comuit 	

on ,: Ibg to la boforo you, tho following 

fow linen for f c oUr0f 0ur kifld4C0t1d °.' 

., : 
	Tha rep1bUubmitt0d 	ytU/O 	nrIfflr0flCu't0 \Jour 

	

r1j 	Coin 	 .14o 

dtd 5o6n91 Will t3tOfld 
and n/ ldo kindly he :trootd 

	

rLply to 	corninuncaL 1  on not0d to , 	on 040N9 to 

1 	

1 	 4 4 

4 , 	 , • 
	 •...:. 	

I, 	Withi 	rcgord 	•. 	

:1 ,)  .... ...... 

YJ 1/  

........................................ 	
;.,r 	

. 	
(1 	Ali ) 	 .. 	..................... 

41 
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Gcwt 	 3 -t 
De;arinnt o! ToiScL1tuu1cLior1 

O.Ci.co o~[ ',tiio D.iviiona1 Encj1reraCToO,Guwa1atio 

NO O  PF/A6/CATLTC/KA/9697/07 Dated at Guwahati 0  the 

To •1 Md1 KhdlfliL Ali 0  TOA (TG) 	 / 

1,  cOToGGuwthztj781001.';.,. 
'S.. 	

P. 

Sub 	 bloc)c year 1966.89199093 

The rep1ya 8oUght for viclo this office letter Wo 
P'/z 6/CAT LTc/1/9697/o6. dtd o .  04..0797 ha not been furnjtjr 
hid within ttipulted"prjod of 10)ien) dayto rcoritidor 
you c2liLn oil ,bi1l for theblock year l969&i99O93 
inU, 199497 intho.1içlft of the iionb10 ,CAT 	judcjetnent 

, 

	

1, 	 ,,. •,,, I,,t 	S,, 
S 	

' 	 '•H,\ 	;y•'''' 	 S. 	 S 

Moreoveri your reply ao furni âIThvido  your 1ttr 
dtd 0  294797 ioquit unatifctory nd no exp1cwtt4on 
jwti:Cying your'claimnowaii the tho\ 3 threo) LTC Caj41 

55 	 5' 

Thoraforad all the 3(three) cictinw towudz LTC for the 
bloak yeu)c 190639 01 ' 199Os93 & 199407 preferred vide LTC bil1 

S 	I 	iubinitted dti 0  1112.91 27-0492 & 27L494 rep'ctive1yare . S .  

rejected totallyJandthei'amount already ,  ordered for roccrrery 
i .Counc1 to be th order a per ipartinenLa. ru1ee 

c 	'LAID ) 
Divitionul Eqiucr' 
CT 0 O 9GuwahaLL.78iUOi4 
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21 

1,4 

1 
. 	 tIP4sJ LL.UI 	LLL.c 	uU 	dt3.— /LUUI 

for information p1ease 
03 L A000, C 0 T0 0 Guwaha 1,:i for information0 
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Office of  

/,_3 
(oveiflIdCflt of 111c1i 

Departifieiit of,TelCCOflUflUfliCatiOfle, 

the DiviIiOflal Er1gifleer,CTO,GUWthati70l9Pb0 

the  

..i .'\ 

4 

.. 	 •4-..I.p•.- 	- 	 -'-- - 

AL * 

NO0 J?F/I_6/CAT-LTC/1Uk/0O, Dated at 

To 

, 

3ç 

lid P  - Kharait A1i TOt(TG)GR-II 
( 

C,T 0. Guwhati-781001. 

$u33*- I4TC blue for the block year 1986091990-93 
& 	99497 	. 	

: 	. •,. 	.:.- 

The reply funihed vide your letter dtd. 29-07-97 
in repone'to this office letter NoPF6/CMLTC/K1/997 
/06 dtdU 04-0797 is found. not .atifctOry 1uo to tho foll 
owing reasorUo 	. . 	.• 	.,., . 	. 	'•. 

() 	You. di not fui:nih your reply within the stipulated 
i. period mentioned in the lett'r dated .04-07-97 which 

was issued for giving nd opportunitY to racon3ider 
your clairnL3 for ITC caqo on it - merita 

Your holitd reply 1atoi 	 not corkt:)in 
er.iy point. wie clerifict nation about the 
groe irregularities mentioned in this ioffico ,  letter 
itd 04-07-97. regarding your bills claLing.LTCf.Or-. 
ibloc.yoarl96O-.l99O 93  & 1994-19970..,, 

Your -  reply dated 29-07-97 do3 not contain any froh 
factor, proof justifying the genuiflity o '!ill 
for.recqrisideratioflOfl its.mert. .. 	 •.• .. 

Your roply dated 29-07-97 indicatoi that you have 
nothingo zjay,.againot any of the. facts mentioned 
in this office lettar dated 04-07-97 which lead, 
to rejection of the;bills.and..therobY your reply 
provides nb scope to reconsider,your.LTC claim for 
the block year 1906-9 1990 	& 

Therefore all th 3(threo) claims towards LTC for 
the block year 1906-89 1990-3 & .1994-97 prforx'ed vido 
your LTC bills z3ubrnitted dtth 11-12-91k - 27-04-92 & 27-04-94 
respectively:are totally rejected andthQ 'amounts of LTC 
advances in question: already - ordered for recovery are found 
to be in order as per, Departmental rules Q • 	 . . 	 . 

This order is issued in connection with the court 
order/jUdgement passed by the FLonblo CAT Guwahati . on 
01-02-2000 in OANO209/97 	. 
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(D 0 K.,NATtt)I 

fflJ1VJ' 	 DivisiOnal Engiflcer,  

rN'V" tIIt' 	 C.T.00GUWahati7OObo 

Copy  

LI' 	fJ'Ol 0  Sri. G 0 C 0 Sarlfla, i\TYi'(LOgal) 0/0 the CGMT Assam Circ1c 
Guwahati-7 w.,.r.,t., his letter NoQJ.ES-2i/16S/lS dLd- 

1 	. 	- 
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- 02, The G I1T , Kmrup Telecom ,UiJJCtGUW1 	o100/ 

for inforrnatiO1 plcase 
03-. The A0O0 C 0 T 0 I. Guwuhati for informatiOflo 
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